
Central Administrative Tribunal
^  Principal Bench: New Delhi
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OA No. 966/98

New Delhi, this the T2th day of November, 1998

Hon'ble Shri T. N. Bhat, Member (J)
Hon'ble Shri S.P. Biswas, Member (A)

Shri Fida Hussain,
s/o Sh. Sadi Shah,
r/o village Raghunathpur,
Post Jalalpur Dhana,
Tehsil Amroha, Distt. Moradabad (UP). .....Applicant

(By Advocate: Shri S.I. Mohd. Naqvi)

Versus

Union of India through:

1 . The General Manager,
Northern Railway,
Baroda House,
New Delhi.

2. The Divisional Railway Manager,
Northern' Railway,
Moradabad (UP).

3. The Divisional Engineer (HQ),
Northern Railway,
Moradabad (UP).

4,. The Assistant Engineer,
Northern Railway,
Hapur Distt. Ghaziaba^d (UP). ....Respondents

(By Advocate: Shri R. P. Aggarwal )-

ORDER (ORAL)

by Hon'ble Shri T.N. Bhat, Member (J):

We have heard the learned counsel for the parties for

final disposal of the O.A. at the admission stage itself.

2. On perusing the record furnished by the learned counsel

for the parties in support of their respective contentions we

notice that there' is some controversy between the parties on the

actual date when the chargesheet was issued. This is a case

where the applicant has been punished without considering his
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find that the applicant has chosen to file
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the light of observations made herelnabove.
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